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THE UTTAR PRADESII LABOUR WELFARE FUND (AMENDMENT)
BILL, 2024

A
BILL

further to amend the Uttar Pradesh Labour Welfare Fund Act, 1965.
IT IS HEREBY enacted in the Seventy-fifth Year of the Republic of India as

follows:-
1. (1) This Act may be called the Uttar Pradesh Labour Welfare Fund Shorttitle and

(Amendment) Act, 2024. commencement
(2) It shall come into force with effect from the date of its publication in the

Gazette.

70 Sa. Vidhai (sharm kalyan) 2024-(vidhaika-21-folder) data 4e



Amendment of 2. In the Uttar Pradesh Labour Welfare Fund Act, 1965 (hereinafter referred to as
Ee;tl(::f g(f). 14 the " principal Act"), in clause (2) of section 2,-
of 1965 (1) after the word "skilled", the words "semi - skilled" shall be inserted; and
(ii) for the words "four hundred", the words "twenty four thousand" shall be
substituted.
Amtftndlgem of 3. In sub-section (3) of section 8 of the principal Act, affer the words "Additional
section

or Deputy", wherever occurring, the words "or Assistant" shall be inserted.
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STATEMENT OF OBJECTS AND REASONS
The Uttar Pradesh Labour Welfare Fund Act, 1965 has been enacted to consolidate and amend the

law relating to the establishment and operation of a fund for promoting welfare of labour in
Uttar Pradesh.

For the welfare of workers employed in various industrial establishments of the State of Uttar
Pradesh the Uttar Pradash Labour Welfare Board has been established under section 4 of the aforesaid
Act. Various schemes for the benefit of workers are operated by the said Board form the Uttar Pradesh
Labour Welfare Fund. The Uttar Pradesh Labour Welfare Board is not given any financial
assistance/grant by the State Government or Central Government. In the present scenario, with the aim of
providing benefits to maximum number of workers of the State by registering them in the Uttar Pradesh

Labour Welfare Board, it has been decided to amend section 2 and 8 of the aforesaid Act.

The Uttar Pradesh Labour Welfare Fund (Amendment) Bill, 2024 is introduced accordingly.

ANIL RAJBHAR
Mantri,

Shram.
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